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Central Government or State Govern, ment 
may appoint for the pur_ poses of any case or 
class of fases, a person who has been in 
practice as an advocate for not less than 10 
years as a Special Prosecutor. A Special 
TPublic Prosecutor can be appointed even if 
Public Prosecutors are available. 

Manufacture of Telecommunication 
Equipment in Joint Sector 

@1142-C. SHRI B. KRISHNA 
MOHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there are suggestions to permit 
the Joint Sector to manu, facture equipment 
for the Telecommunications Department, in 
view of the inability of Public Sector to meet 
"the  demand;   and 

(b> whether Government propose Io 
encourage Joint Sector ventures to assist in 
the field of telecommunications, and if not, 
what are the reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS (SHRI 
M. S. SANJEEVI RAO): (a> Suggestions 
have been received to permit manufacture of 
telecommuni. cation equipment   in the Joint 
Sector. 

(SPreviously        Unstarred Question 
1343 transferred    from    the 9th May, 1983. 

(b) Manufacture of telecommuni, 
cation equipment is presently reserv 
ed for the public sector under the 
Industria] Policy Resolution 1956. 
However,       as telecommunication 
equipment need a variety of compo. 
nents, Joint Sector/Private Sector 
units are being encouraged to assist 
in the field of telecommunications by 
undertaking components ma. 
nufacture. 

Construction of power projects in Libya 

(3>@ 1142-D. SHRI ABDUL REHMAN 
SHEIKH ; Will the Minister of INDUSTRY 
be pleased to state the number of power 
projects undertaken and completed by India 
in Libya and other countries with details in 
each case of losses incurred and profits 
made? 

THE MINISTER OF INDUSTRY (SHRI 
NARAYAN DATT TIWARI): Among the 
Indian companies, BHEL as executed some 
power projects abroad. A statement showing 
the details of the projects executed by BHEL 
in the three years betweer 1979-80 and 1981-
82 and the profit earned or loss incurred on 
them is attached. 

@(§>Previously Unstarred Question 
1445 transferred from the 9th May, 1983. 

  

 


